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(d) due to the present difficult ways 
and means posi tion it is doubtful whetber 
tbis line can be taken up for construction 
in the 4tb Plan. 

(e) Neither any proposal for tbe cons-
truction of tbis \ine througb the Private 
Sector is under consideration nor is it pro-
posed to tap such a source for this pur-
pose. 

8_11 Scale JndlDtries in Tripara 

8298. SHRI MANIKYA BAHADUR: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
be pleaaed to state: 

(a' whether the Government of Tri-
pura had submitted any scheme for Govern-

. ment's approval for the development of 
Small Scale Industries in the State durins 
1968-69 and whether it bas met Government's 
approval; 

(b) if so, the broad details thereof and 
what central assistance, if any, would be 
given for this ~cheme; and 

(c) the number dnd nature of job oppor-
tunities that are likely to arise ·under the 
said scheme? 

THE MINISTER OF INDUSTRaL 
DEVELOPME\'ff AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
and (b). The State Government of Tripura 
had proposed an outlay of Rs. 14'18 lakhs 
in their Annual Plan 1968-69, mainly fOT 
the following schemes :-

(1) Marketing publicity, 
(2) Financial assistance for small 

industries, 
(3) Continuance of production pro-

gramme at their deparLmentally-
run units. 

Tbese scbemes were discussed by the 
working group ViII8IIe &; Small Industries 
of the Planning Commission and outlay of 
Rs. 8 lakhs was aarced to for the develop-
ment of small scalo Industries. 

(c) Tho information is being collected 
and it will be placed On the Tablo oC the 
House. 

/1ISae of imPOrt Liceace. 
8m. SHRI GEORGE FERNANDES : 

Will the Minister of COMMERCE be 
plCased to state : 

(a) tbe total valuo of tho import \icen.-
cca liven 10 I 

(i) MIS. Preslolite of India Ltd., 
(ii) MIS. Devis and White (India) Pvt. 

Ltd., and 
(ii) I.N. S. P. I. Auto Industries (P) 

Ltd. during the last sill years; 
(b) the purpose for which the Iiceacea 

were issued ; 
(c) whether Government have verified 

if these licences have not been misused; 
(d) if so, the outcome thoreof; and 
(e·) the action taken against the com-

panies for breach of regulatioDS ? 

THR MINISTER OF COMMERCE 
(SHRI DlNESH SINGH): (a) and (b). 
The particulars of Import licences issued 
to these firms are published in the Weekly 
Bulletin of Industrial Licences, Import li-
cences and Ellport licences and copies of 
whicb are available in the Parliamentary 
Ubrary. 

(c) to (c). It has beon reported tbat 
tbese firms obtained actual user's import 
licences for import of carburator parts and 
other items and sold the imported materials 
in the market in contravention of the con-
ditions of the licences. Investigation in 
respect of these cases is in progress. 

M/S:Prestolite of India Ltd. 

8386: SHRI GEORGE FERNANDES: 
wilT"the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether Government have received . 
any complaints andlor representations from 
any source about the affairs of MIS. Pres-
tolite of India Ltd. having its relistered 
office at Kundan M~ion 2A/3 Asaf Ali 
Road; 

(b) if so, the nature thereof; and 
(c) whether any action has been taken 

thereon and if so, with what results? 

THE MINISTER OF INDUStRIAL 
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRI F. A. AHMED) : (a) Yes Sir. 

(b) The allegations against the manage-
ment of the company include depiction of 
an enggerated position in the prospectus •. 
inflation of preliminary expenses incurred 
at the pre-incorporation stale, allotment or 
abares to bouq:Idars, import of old and TO-




